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Revision of fixed charges for the period 2004-09 due to additional capital
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MW).
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The learned counsel for the respondent BSEB submitted that it had filed reply in the
matter and has served copy on the petitioner, who has not filed its rejoinder. The representative
of the petitioner submitted that no rejoinder was filed as it had not received copy of the reply
from BSEB and prayed for a short time to file rejoinder.

Prayer was accepted. The Commission directed the petitioner to file rejoinder, latest by
2.3.2010, with copy to the respondent, BSEB. Matter to be listed for hearing on 9.3.2010.
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